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GOVERINMENT OF INDIA
MINISTRY OF FINANCE
(IEPARTMENT OF REVENIE)

. éessenye

New Delhi, the 20th May, 1980,

NOT IFICAT ITN
- : INCCME TAX ; ,
N0,3383(F.No,398/10/80=~1TCC) ¢ In pursuance of sub=clause(iii) of clause(44) of
Section 2 of the Income-tax Act, 1961 (43 of 1961), the Cemtral Government hereby
awthorises Shri Marinmoy Ganguly being a gazetted Officer of the Central Govern—
ment, to exercise powers of a Tax hecovery 0fficer wnder the said Acb.

2. This Notification shall come intio force with effect from the date
Shri Mrinmoy Ganguly takes over charge as Tax Recovery Officers

Sdf-
: (H. VENEATARAMAN)
IEPUDY SECREPARY TO THE GOVERNMENT OF INDIA
The Manager, . :
Government of India Press,
NEV DEIHI.

Copy forwarded to:-

1, All Directors of Inspection including DI(0&MS), New Delhi,

2, The Director, IRS(DT'), Staff College, Negpur,

3, The Comptroller & Auditor General of India, New Delhi,

4, The Accountant General, West Bengal, Calcuttas

5, The Chief Secretary, Government of West Bengal, Calcutia,

6. The Joint Secretary & Legal Adviser, Ministry of Iaw, New Delhi,

7. The Commissioner of Income-~tax, West Bengal-I, Calcuttao ,

8, Central Cell~DI(RS&P)y New Delhi, : ) for issue & disiribwion .
9, The IAC (Tnspection Division), €2 ,c%ES-Bhawan, New Delhi,

10, Guard File, '

Sd /e
- DEPW'Y SECRETARY TO THE GOVERNMENT OF INDIA
AUTHORISED FCR ISSUE : - :

(‘dkﬂ‘} "

A haatas No,CC/ICC/3206 /973 /RSP /80,
(PN. VERMA) .
ASSISPANT DIRECT (R. OF INSPECTION (RS&P).
* SHADMA *
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